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SHRI C. K. JAFFAR SHARIEFR:
Sir, T have already said that we have
clearly spelled out our priorities and
I have assured the hon, Member that
it will be our endeavour to pursue the
Planning Commission and the Finance
Ministry for making more allocation.
As and when we got some more allo-
cation, we will certainly consider this.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The half-an-
houy discussion is now concluded. Now
we come to the Appropriation Bills.
The time {s very short Dr. Adises-
hiah, please continue .. (Interrup-
tions) ...Please help me to complete
the Billy quickly.
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(1) THE APPROPRIATION (VOTE
ON ACCOUNT) BILL, 1983—Contd.
(II)y THE APPROPRIATION BILL,
1583 —Contd.

(If1) THE APPROPRIATION (NO.
2) BILL, 1983—contd.

DR. MALCOLM S. ADISESHIAH:
Mr, Vice-Chairman, Sir, in view of the
lateness of the hour and your desire
and the Government’s desir> to finish
voting on these three Bills by todav
itself, 1 shall be very bref.
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First I suoport the App-cpriation
(Vote on Account) Bill, 1483, and I
Leve the [ollowing ccmmeats on that
Bill, I note that th, total vote on
account requested is Rs. 21,658 crores
out of the Union Budget proposed to
us of Rs. 34,836 crores. That iz o
say, this 1s three-fifths of the Union
Budget. 1f 1 am not mistaken, the
Minister, in introducing this, said that
this vote on account is for two months’
expenditure. Now I realise that some
expenditures cannot be broken up
like, maybe, grants t, the States or
debt charges, but I wonder whether
therg iz an explanation for the differ-
ence between what gught to be one-
sixth of the tota] Union Budget and
the three-fifthe that 13 now being re-
quested.

My second question is the question
which I ask every year but never get
an answer, and 1 wonder whether this
Minister can give me the answer
What is the hasis on which certain
sums are allecated to the Consolidate !
Fund not voled by Parliament and
certain sums which are allo-ated to
vote by Parliament?

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): To my know-
ledge, you asked this three times.

DR. MALCOLM S. ADISESHIAH:
Every year 1 ask and I never get the
answer., What is the basis for this
allocation? It is very curious because,
apart from the transfer 1o the States
and the repayment of debts and pen-
sion, the largest is to be found in
Home Affairs and in Agriculture,

My next comment is that we have
a large sum of over Rs. 1,100 crores
requested for Defence, which is the
first part out of the total of Rs. 5,900
crores trhich is the TUnion Budget.

#
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My question is whether this total
Appropriation and the Appropriation
(Vote on Account) of Rs. 11,00-0dd
crores hag been subjected to the same
kinq of detailed screening by the
Ministry of Finance as they subject
every other Ministry so that thig is
not a holy cow which 1is going
through.

My next comment is with regard to
the agricultural appropriation, the
large agricultural appropriation,
where [ want to say that this appro-
priation is being asked for to follow
the same strategy of irrigation, of
fertifizers and of high-yieiding variety
that we have followed in the rast.
There is a provision for 2.4 iillion
hectares which wil] take our irrigated

area to 60 million hectares. For fer-
tilizers, I thought, the subsidy was
Rs. 798 crores, but if I heard the
Finance Minister correctly, just now
in his reply he said it wag Rs. 1300
crores. And high-yielding  variety

will cover 351 million hectares.

Mr. Vice-Chairman, I want to say
thet we are going to have good rains
next year. I have no doubt that we
will have good rains because of the
meteorological cycle. In the coming
yvear, I am afraid, if we follow the
same strategy of more irrigation
water, of more fertilizers, and of more
high-yielding variety, you will  still
have the plateau of 130 million tonncs
of foodgrains. Now we have to vreak
the plateau. To break that plateauy,
you need to provide a real pro-
gramme for 180 million hectares of
dry farming land ip this  country.
Whereas the irrigated land wili be 60
million hectares, the dry farmipg
land is 180 million hectares. And I
must say, as I said at the time of the
Budget, I carefully studied what is
provided. You talk of trying to help
20 million hectares of dry farms and
2.6 million hectares wil] be in ihe
intensive micro pilot programme.
Now, I think, we have passed beyond
the pilot stage for dry farming. 1If
we want to break the ceiling that we
have faced with regard to foodgraine
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Production, we must now have an
intensive programme for dry farming.
and change the crop rotation of which
[ do not see any effect here.

Now I come to the Ministry  of
Health and Family Welfare, I~ want
to say to the Minister—though he
will not be able to answer this ques-
tion—that the Minister of Health and
Family Welfare in a statement that
he made before us on 25th February
made a very serious announcement.
Mr. Chairman, I may quote his sen-
tence. “I am happy 10 announce that
as per the current estimates the
annual growth rate of our population
Is now of the order of 1.9 per cent.”
Now, in 1981, when the Cen us Com-
missioner reported on 1971—81 popu-
lation, the growth rate was 2.47 per
cent. I cannot for the life of me un-
derstand how between two  years,
March 1981 and March 1983, we can
come down from 247 per cenf. to
1.9 per cent. That is why I asked
the Minister whether he could give
us the de‘ails of the birth rate and
the death 1ate on the basis of which
he has calculateg this, because if you
compare thig with the number of peo-
ple protected against having children
he has given it as 26.5 per cent. This
is not the percentage which  will
vield 1.9 per cent result. My com-
putation is that it must be somewhere
hetween 32 and 33 per cent Wwhich
will have 1o be protected if you want
to have 1.9 per cent figure. The
figures quoted in the Plan  Budget
under Health and Family Wellare do
not conform to this figure of 1.9 per
cent. [ have very serious doubts
about it. I do not know whether the
Finance Minister will be able to ans-
wer ii, but I hope he will convey
these questions that I am raising t{o
the concerned  Ministers. I  was
a‘tending yesterday a meeting in the
Parliament House Annexe where this
figure of 1.9 per cent was being quot-
ed. Thig is not true. We are mislead-
ing the country; and I am exiremely
concerned that the Family Welfare
Programme in which you have put
Rs. 330 crores wil] not be taken up

seriously.
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If we go about saying that in  the
couise of two years we have been able
Yo 1educe our population growih by
05 per cent, this i1s absolutely 1mpos-
sible, Mr Vice Chairman

With these comments, may I say I
support this Bill”

Now with regard to the Appropria-
tion Bill, 1983, the second Bill, I say
here again that I support it But I
notice that 1n this Bill we have some
five, tems Under Foreign Trada= Rs
720 crores are being requested fur,
unde; Posts and Telegraphs Rs 115
croles ale being requested for, under
Defeice Rs 312 croies are being re-
questeg for, under Power Rs 11%
crorgs are being i1equested for and
under Industry Rs 165 croreg are
being requesteq for additionally Now
my question 1s whether we have spent
this over and above what we vo'ed
last yeai1, we have spent this ovel
and above the supplementary demands
that were before wus. If we Thave
done that, then, I have an uneasv
{feeling that our budgetling 1s not very
precise if we have to make for so
much of additional appropriations at
this time

SHRI HARBEKRUSHNA MALLICK
(Orissa) It 1s pilferage

DR MALCOLM S ADISESHIAH
I do not cal] it pilferage I call 1t
careless budgeting It 1s not very
precise or careful budge‘ing

Lastly, Mr Vice-Chairmai, I
notice 11 the thizd Bill, the Appro-
priation (No 2) Bill, 1983, that 1t
covers the excess expenditute incuir-
ed In 1981-82 The major part of the
expenditate 1s unde; Defence I want
to know one thing, and I do not know
whether the Minister will be able 1o
answer it now 1 fing that under Delly
we have spent Rs 116 crores more
than what we voted This 1s a large
sum of money to be speni 1n one city
in India If we can spend this sum n
all cities 1t would be very good Fo
instance 1s the Asiad the reason why
it 15 there No explanation hag been
given 1n this document of  course,
and I have not had time {o look into
the other document,
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With these comments, I support
the other two Appropriation Bills also
rather reluctantly

. THE VICE-CHAIRMAN (SHRI R
RAMAKRISHNAN) Mrs lla Bhatta-
charya She will speak in Bengall

SHRIMATI ILA BHATTACHARYA
(Tripura) How much time, Sir?

THE VICE-CHAIRMAN (SHRI R
RAMAKRISHNAN) Try to be as
brief as po-sible

*SHRIMATI ILA BHATTA-
CHARVY A Honcurahle My  Vice-
Chairman, Sir, the Government 1s
asking for the sanction of thousands
of croies of rupees for the develop-
ment of the country through this
Appropriation (Vole on  Account)
Bill, 1983 The sanction for excess
expenditure fo; the year 1981-82 and
1982-83 1s being asked for thiough
Jfwo other Appiopriation Bills This
way, 1n every Budget Session, the
Government comes to the House {fo1i
the sanction of thousands of crores of
rupees for the development of the
countiy But what kind of develop-
ment has taken place in twenty-two
States and eight Union Territories? I
find that all States have not ‘been
equally developed Some States have
developed more than the other States
Let uys take the case of States in the
North-Eastein  region  There are
seven States 1n that region A few
hours ago we had a discussion on
Assam That State 1s burning Blood-
shed has become the oider of the day
there Daily hundreds of houses are
being burnt Hundrede of women and
children have been killed biutally
thele What has actually led to such
mass killing? The answer lies in  the
fact that the people of Assam are dis-
appointed with the Central Govern-
ment They are harbouring <erious
grievances agamnst that Government
Similarly, the people of  Mizotam,
Manipur and Tripura aie mn the grip

*English translation of
speech delivered mn Bengali

orginal
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of serious economic frustration. That
is why we find this type of arson and
murder in Assam even after thirty-
five years of independence. One com-
munity is killing another community
there. The basic reason ig that vested
interests ara exploiting the grievan-
ces of one community against another
for their selfish ends. They are play-
ing one community against another
to serve their narrow ends to divide
the people. So, T wauld like to say
that all the states in the North-Kast-
ern region have grievances against
the Central Government for want of
economic development.

Economically backward tribals are
the original inhabitanis of Tripura
After partition, lakhs of refugees have
come to that State. So the composi-
tion of population in Tripura today is
economically backwarq tribals and
uprooted refugees. This State was
ruled by the Congress Party before
the Left Front Government came 1o
power *here, But the Congress Gov-
ernment have not set up industries
for the economic development of that
state. Similarly, they have not expand-
ed railway communication there, Ma-
nipur, Nagaland and Mizoram were
also not provideg with railway facili-
ties” How a State can develop with-
out railway facility ipn this modern
civilized world? Existence of railway
facilitv ensures inflow of raw “nate-
rials to the State and oufflow of
finished products from the State. This
is the wav 3 State can develop. ut
unfortunately, it has not happened
that way.

The Government anq the peonle of
Tripura have been demanding for a
long time for the setting wup » @
Paper Mill there. The Central Minis-
ter have already accepted the {easi-
bility of sefting up a Paper Mill
there. Even in Dinesh Singh Com-
mittee Report this proposal has been
accepted

The studonts of Tripura face great
difficulties in studying Medical Sci-
ence. They have been demanding for
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a long time for a gepara‘e Medical
College in their State. Similarly, they
have been demanding for an Agricul-
tural College. But the Centra] Gov-
ernment is not meeting their genuin2
demands. But this very Central Gov-
ernment has spent crores of rupees
for Asiad. Similarly, during non-
aligned Summit Conference, lakhs of
rupees were spent for the illumina-
tion of fountaing in Delhi. But for
economically backward State the

"Central Government has no money to

spare.

Tripura is mainly an agriculture-
bazed State. A College of Agricul-
ture can easily be set up there. This
15 also a long standing demand »f the
Government of Tripura. But the Cent-
ral Government hag not yet fulfilled
that demand Under the situalion,
how can we expect that the State of
Tripura will develop? The basic re-
quirements for the developmenis of
Tripura is that it should be indus‘ri-
ally developed and its communicaticn
facilities should be expanded. Afler
that State s sufficiently developed
economically, the Central Govern-
ment can expzct the State Govern-
ment to raise its resources internally.
Until Tripura is developed economi-
cally, the Central Government should
not demand that the State Govern-
ment should raise its resources from
within the Sta‘e.

A  weak child demands special
treatment from his parents. Since
Tripura is economically a backward
State, the Central Government :nust
pay special a‘tention to the wvarious
demands of that State. In  1973-80
railway track up to 33 km. from Dhar-
managar to Kumarghat was sanction-
c¢d Bug that work has not yel bee_n
progressed So the demand of Tri-
pura is that railway line should be
extondeq from Dharmanagar to Agar-
tala and from Agartala to Subrun.
But the slow progress of work in the
sphere of railway construction  has
created thi= genuine fear in the mim’}!
of the people of Tripura that .thelr
demands for railway expansion in the
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State will not be met even within
next fifty years. This is the general
pattern of development in all the
‘Stateg in the North-Eastern region.

After partition, lakhs of refugees
have come to Tripura, Assam and
West Bengal. These States are bur-
dened with the influx of refugees.
After independence, if all the States
in the North-Eastern region had been
provided with industries and commu-
nication facilities, the people there
would not have grievanceg against the
Central Government.

The States like Tripura, Assam and
West Bengal did not receive suffi-
cient attention from the Central Gov-
ernment for economic development in
the past. Apart from economic back-
wardness, these States are burdened
with refugee influx. Considering the
burden of rufugees that these State
are bearing, they deserve gpecial
treatment from the Central Govern-
ment, .

I have already referred to +he set-
ting up of an Agricultural College in
Tripura. It should be set up there.
Then I come to Jumias in Tripura.
They are economically backward peo-
ple. No special grant is being sanc-
tioned by the Central Government for
the economic rehabilitation of these
people. - R

You already know, Sir, that there
is one Jute Mill in Tripura. It is
giving good production. If one more
Jute Mill ig set up in Tripura, it will
ease unemployment problem there to
some extent.

Tripura does not have ity own High
Court. Cases in Tripura are being
decided by the Gauhati High Court.
It is a State having twenty one lakhs
of population. Tt ig surrounded on all
sides by international borders. It is
very strange that such a State is not
having its own High Court. Conse-
quently, thousands of cases are pend-
ing with the Gauhatj High Court.
People of Tripura do not know when
their cases will come up for hearing

7 RS—14,
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in the Gauhati High Court. So, I feel
that the legitimate demands ot Tripura
are being suppressed by the Central
Government from every point of view.
I also feel that in this manner the
genuine demands of the North-
Eastern States are not getting any
response from the Central Govern-
ment.

On the 10th March this year a meet-
ing of the North-Eastern Council was
held at Shillong. The purpose of that
meeting was to focus attention of
the Central Government teo the
various grievances of the North-
Eastern States, That meeting wag
attendeg by the Chief Ministers of
North-Eastern States. Tripura was
represented by its Industry Minister.
The Governors of North-Eastern
States were also present there. All the
representatives of States demanded
more allocation of money for their
development, This demand is known
to the Central Government as that
meeting was presided over by the
Governor of Assam, Mr. Mehrotra, I
demand that the Centra] Government
should accept the demands which
were voiced by the representatives of
seven States at that meeting of the
North-Eastern Council. In the past
budgets in the interests of North-
Eastern States were neglected. I hope,
in this Budget, their interests will be
safeguarded.

In the meeting of 10th March this
year, the Chief Minister of Tripura
sent 5 proposal to the effect that
every State in the Worth-Eastern
region should have a Planning Cell.
Each Cell will consider the various
aspects of development of the State
to which it belongs. It wili place
before the Central Government
various demands concerning the
development of their own State.

Let us come to other issues concern-
ing the whole Country. In the last
year the Central Government emplo-
yeeg were assured of four instalments
of dearness allowance, But now the
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Central Government is not prepared
to pay their dues. Rather they have
announced the formation of the fourth
Pay Commission. Consequently the
Central Government employees have
been deprived of their D.A. instal-
ments. They do not know when the
Commission will be constituted. They
do no know who will be the members
of that Commission, They also do not
know when the meetings of that Com-
mission will be held, So, in this pro-
cess, the fulfilment of the legitimate
demands of the Central Government
employees will be delayed.

1981 Census Report is already with
the Central Government, According to
that Report the population has
increased in every State. Accordingly,
some urban areas in every State are
entitled to be raised to the level of
cities. After a town is upegraded to
the level of a city, the Government
employees living there are entitled to
some enhanced financial benefits, But
the Central Government is silent
over the categorisation of towns and
the resultant financial benefits, This
way, the Government employees are
being deprived of City Compensatory
Allowance, It is a clear case of the
neglect of interests (f the working
class. So, the Central Government has
deliberate]y thrust economic difficulty
upon the Government employees.

It is past ten years since the
North-Eastern Council came into
existence. But, despite this Council,
the North-Eastern States; have not
made noticeable 1mprovementy iy their
economy. The representatives in the
North-Eastern Council demanded {for
more allocation of money. This House
hopes, the Central Government will
acceed to thei, demands to thig effect.

In this Appropriation (Vote on
Account) Bill, 1983. the Central Gov-
ernment has asked for huge amount
of money for the Social Welfare
Department and other departments. I
shall give one illustration to show
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how the interests of the ordinary
employees are being neglected by the
Central Government., Those who work
under 1.CD.S, get a fixed salary of
Rs, 175/- per month. They work in
remote rural areas, hilly areas and
jungles. They work in most difficult
conditions in those areas. Educated
girls under I.C.D.S. are conducting
adult education programmes. They
are teaching the methods of family
Planning to women. They also do the
jobs of mid-wives. So, the 20-point
programmes are being implemented
with the help of these workers whose
monthly income ig only Rs, 175/- per
month.

The Central Government has asked
for huge amount of money for the
Social Welfare Department, There is
one-year-grant-in-aid programme in
C.S.W.B. under this department. That
one-~year-grant-in-aid programme
coverg Balwari teachers. I do not
know whether the Hon. Minister
knows that the Balwadi teachers
under such programme run by volun-
tary organisations get a salary of
Rs. 100/- only per month fixed. Simi-
larly, Mother gets a salary of Rs. 33/~
only per month. T am really ashamed
to mention their salaries. Social Wel-
fare Boards from all States are mak-
ing repeated demands for more allo-
cation of money under one-year-
grant-in-aid programme to the Central
Social Welfare Board. But the Central
Socia] Welfare Board has expressed
itg inability to sanction more money
for the one year-grant-in-aid pro-
gramme as the Central Government
is not willing to increase the amount
of grant for that programame. Consge-
quently, the State Sogal Welfare .
Boards are unable to increase the
salaries of Balwari teachers and
Mothers,

1 again emphasise upon this point
that the interests of Government
employees and agricultural workers
throughout the country are being neg-
lected by the Central Government.
That is why, even after 35 years of
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independence, fifty per cent Deople
still live below the povarty lime 1In
our country. In Tripura, the percen-
. tage of those who live below the
poverty line, comes to eighty-two per
cent .
ot snaest wme grEg (faere) o
IYENTERS AEEd, & O AW FY
¥ T Tg@ & Al HERd
F @M YT § 29 OF wieww
F AT F AT ATGATE | I H
mierwr fagar g 6 swa Al
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a8 & &1 HX www § grzw fafaeew
fesfte wve T grew fafaex fadz
e fms fau mew fafrex am-
W ogzA X Agr g0 F A
g fr it S v a9 A7 o@w &7
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aga g%, @AW W ;gT @9 Afe
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g&r g1 T at f|m omeasr 61
gLITSAT era-ar ) SR o G S
afow & @at St FT 3w @R aF
AT AT AN g OfF oA
F wga & feard @Y qw ofw
1130 M@ 32X ¢ | fred a1 ast
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amu  fawfas F3F 1 1T FER F7T
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(s sr=*d qH1T A129)
gw i & afw i@ 3w @
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AT wrw @ FEmE & feavdl
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gyt % dT vae A 3w A
AW AR gl F 1 W gw Sy AW
FE 19 &, 6 A1@ AT H T A
@ Arm dd % A9EK § ST
9 A fraar g s fAg
qWE HAT A g1 WA IT
SHE! ¥ WEI AT T T AF
yia &y FmEy € fF  gAr Am
gy g1 AW, § s g g
fe wgmd & Fw gF & IEAT
w97 g gmd T FT AT WA
qrEl 7 FEW F W FE A
ferfs & 3g @8 & 1 #Afw &
F1 AW FU FE F I W A
ggm o§Y g TAr & - 20 HaAr
F%H & gwa NAEavH 158 20
sfo wew 1 3fe g& 81 82.83
& SuWiFaT qiy gawiw 20 gfa-
ma ¥ gfus gmr ¥ 1w ST
F 1 wfsm wEdr w1 W g
g@ ¥ 50 gfawa ¥ A QY
W & A W oE § AR WA
a9 oF FOT ¥ migs dr Qe
T|r oA fE oW W@ E

W, §@R &1 gaar g fF
68 WTE AW 1972 7 FFIX & HIT
5q AT 176 AW & W £ AR
SaTAl § 50 a1 60 Sfawa &wr
T F g gu-aFT §
fafeg 4w 35 W@ A%
A 24 Y@ ANFAT X & § q9r
IFr @EFEHT @ F § 1 WA
AT & g fage it sqFer
#, @y AT F AT B, Afe
# Wy geAT Tigarg v v WA
T W AT 41 W9 TS @
T oame ¥ W s W
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gar & fo w1 wwfeg & amgan
§fF oA oz@ oar Wt o\mm g
at ¥ Fumw §F W &1 FeAnw
grr | afctsmr saw gAwT S &
ST 21 fridea o @re-arg aEdt
STAr &1 @ WY FET A FF 9T A09-
fashat FFT e F~-2w fo g Fnd-
qar #7 wEr | (gAY 9H)
AR, dgmE W aER wid,  ofvaw
w W frar o, $eRAmEE AR
FT HATT AT AT, QML HR T4y
¥ awer @), oA feafy & & g
(Fr F1 qgaT &7 F X Feur w1
yrafaear 99 FAT TITW | 20 T
FEAT F1 I AT g fow § X
TS 8, B, @, wfw 7w oAk
vafaerd SEm &1 W wg faenr
FQT AR, A AAGT § AW F
FAT & qFAT §

sSAq, A7 aoe § @ § fw
gIE 7 N AWIQ FH agar o
TET & | I T AT gEW  AG
W E AR W@ IF AW A
g T AEw T AT, @ qw
T Y wE-Afr & gar @ g A
Sefae aore ax WY fraawr 74 &, aa
T AT T THETC T A G 2
(d&r) oy @ av ...

STRATSR (S o TP
TR T G AT 8 TG TAR W
2 99 WW 1 ow A AT WT ™I
5T 9T 41 gFT 2 |

W1 Wl T|R amw T
faame =T, s oA 99 9= wgw g
wa—zatad fr gqram 55 faf
d @reda gl &« frafa smewr &Y,
3T @ HUT AT § AR WA
AT § 99 IR F]qT | A HIOET
@m afae ag@r S vk oW

LS

T sifag 2 f&F 90 Y
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g, "I VT F ART §, I
AT & AT FAE A+,
gerefedta R qar fafo & wiey
2 arely faReft wEr ot smw &
@r

m5.7m€mww’m
YN WY IFAEANT HTAT T TH
IRA WA q@ AF fF gw oArem-
iz g —aenfriT AT gu e
ag &1 @9 & W ;AT E Fqy
agy wrd, w9 9 gEY T® 9§ AMA
TG FAMT 1 1984 F X TS
AET F19 & WY A AT FRIT

witc w70 99 Ay TR
: fe g FA ¥ W TN Ao
fasrd f& z g fagle &g,
A T A G FT & | W
frafe & sgar & &t WA Al
@A | (F7m w0 qE)

Foog @ foae & @ ad
SULEY

e e

wit ©F wifaw  qReg T
AR gAT 91 fA@H Hyo FromITo
IEAAT § TW T A A @
1 & for a7 FF IF Mo
gy AT § & fawmohe &R
ofr aefig mwd-wrer & 1 W6 9% St
oY wdATE FT 0 ®9RET @l g,
ag HITT - ﬂ@' 2 o
WTGEAY | ATRIATET Arfas saqeqr §
wea<irdiy wifes ofwaT & 1 e
T awTT AT AT gfEaT we
TFEAIT AT G & & | T H
H Ot 2 oWl T AT W AW
AT g o fawfag ok -

M At & fawr afxar & aga
TET § 1 WIW A%, AW aF S
ﬁ-mw Ty & g ey

.F

[ RAJYA SABHA |

}

I

. RAMAKRISHNAN):

Bill 1983 428

a4 WI3T F gAedr
oA W E

g W@

3

A 7% WRAT "rEw, Y -
I fGFE g, wEr Ao
719 & @ @F ¥ zafaw A
flazr & & o s o
FW g —F 5T or 4w goa¥
ofert a6 & @reET A AT
&l W AT FT &40 WFT F@
g WUAT AT AT @1 F o
THE VICE-CHAIRMAN (SHRI R.
Shri  Satya
narayan Reddy—Just two minutes,
please.

SHRI B, SATYANARAYAN
REDDY (Andhra Pradesh): It is not
possible to finish in two minutes.
Otherwise, I should not speak. In two
minutes, nothing can be said,

THE VICE-CHAIRMAN (SHRI
RAM KRISHNAN): You don’t speak
now. You speak tomorrow on the
Railways.

SHRI B. SATYANARAYAN
REDDY: VYou told me that I will get
sufficient time to speak

Mr. Vice-Chairman, Sir, I would
like to be very brief on these three
Appropriation Bills. I would also like
to say something about the Budget.

SHRI PATTABHI RAMA RAO:
Budget? i
SHRI B SATYANARAYAN

REDDY: Of course, the Budget which
is presented here. Sir, after going
through the Budget presenied here
and after hearing the speech which
the hon. Finance Minister has made
today, I have come to the conclusion
that generally the whole country, the
people who really wanted that India
should prosper and that people
should lead a happy life, now certainly
feel that thig Budget is not helpful to
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the poor man in the street, the man
who lives in the slums, the toiling
farmer working in the feld and the
worker who labours in the factory.
8ir, no relief has been given to this
section of the population in spite of
higher Plans. Of course, we have
completed five Five-Year Plan. and
we are about to have the Sixth Five-
Year Plan. But in spite of these Plans
We have not wiped out the poverty
from the country. The unemployment
problem is there. About two crores of
people both in the rural and urban
areas are still unemployed. And the
problem of drinking water has not
been solved, (Time Bell rings) Even
to this day there are hundreds and
thousands of people in the rural
areas who are going to far off places
1o fetch drinking water. Similarly,
Sir, the problem of getting remunera-
tive prices by the farmers has not
been solved. All these problems are
there. But the Government has not
been hesitating i{o spend crores of
rupees on things like Asian Games,
where more than rupees one thousand
crores have been spent. The priority
has been given {o these things and not
for drinking water and not solving
the other problems facing the poor
people in this country. But the Gov-
ernment of India is thinking of
spending huge sumg on some other
projects., (Time Bell rings).

In this connection, Sir, I want to
draw the attention of the Minister to
the more important problems concern-
ing my State. There is one very
jmportant project, the Vishakhapatnam
steel project for which only Rs. 187
croreg has been allocated for current
year. As a matter of fact, this steel
plant requires g minimum of Rs. 1000
crores. But the Government in spite
of repeated requests by the State
Government and the people both
inside the House and ou!side has not
paid any heed to this aspect of the
problem. I would, therefore, request
the Government to immediately
release the required funds for the
steel plant. (Time Bell rings).
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At the same time, Sir, I would like
to draw the attention of the Govern-
ment to the important projects like
Polavaram Irrigation Project, the
Nagarjunasagar Left Canal, Yellern,
Pochampad and Srisailam projects.
Al] these projects need adequate fund
allocation, Otherwise if Polavaram
and Yelleru projects are not given
sufficient funds, the water schemes
will fail and ag a result the Vishakha-
patnam steel plant will suffer. I
would request the Government to
immediately give adequate assistance
for these projects. (Time Bell rings).

Sir, at this juncture I would like
to mention one more thing because
some comments have been made in
this House, some unnelessary un-
wanted remarks have been made by
one Member in this House towards
the new Government of Telugu Desam
in Andhra Pradesh. As a matter of
fact, the Telugu Desam Government
wants to have a clean and good admi-
nistration in the State. As a matter of
fact, it wants to clean the misrule,
corruption of the previous Govern-
ments in the State, The people have
reposed complete confidence in this
new party and Government So, this
Telugu Desam Government wants fo
have a completely clean and good
Government in the State. As a matter
of fact, a 15-point programme has
been initiated by the new Govern-
ment. The Telugu Desam Government
which assumed office on the 9oth
January launched a 15-point pro-
gramme for the all-round develop-
ment of the State. All the machinery
has been geareq for the successful
implementation of the programme. the
15-point programme, promising drink-
ing water to all, rice at Rs. 2 a kilo-
gram, ete. For these thingg the State
Government needs adequate funds,
(Time Bell  rings). Coneress(I(
Member in this house had made some
allegations against new Governmant
which are not correct T have to
request the Central Government that
adequate funds may be provided for
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al] the development work in the State
especially the Vishakhapatnam steel
plant and also the major irrigation
projects. Thank you.

SHRI HAREKRUSHNA MALLICK:
Sir, T very much support Dr.
Adiseshiah’s comment that the
amounts being sought to be approved
by the House for last year are very
much questionable and in view of
this I would like to say that the Gov-
ernment machinery take Parliament
for granted after spending or mis-
spending the amount, the amount is
presented here for appropriation and
our approval, I think from this year
this practice should go. Whenever a
Budget is prepareq for the year, it
ghould be seen that the Government
does not have to come up again with
supplementary budgets. That should
not be the practice. There should be
periodic checks during every session
of Parliament on the money spent.
The Minister of Finance is answerable
to this House and he should see that
the money allocated for wvarious
itamg is actually spent on those items.
The money should not remain un-
spent, and returned after the end of
the year, nor should the Minister
come forward with supplementary
budgets when the money is spent or
mis-gpent.

There are certain priorities before
the Nation, Neither was the Asiad nor
was the holding of Non-Aligned
Movement summit a priority before
us. We have before us the Assam
problem. Not a pie has been provided
for the settlement of the refugees.
How can you provide relief and settle-
ment to the refugees? The Govern-
ment of India has, of course, the
right to grant citizenghip to any-
body.. . “ -

THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): You speak about
Orissa now.

SHKY HAREKRUSHNA MALLICK:
1 speak about Orissa 8lse, But I
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speak for India, because it is a Parlia-
ment of India, and I speak for India
as a whole, Here, Sir, several crores
of rupeeg must be earmarked to see
that those refugees and those people
Who are granted citizenship, could be
settled at their placeg peacefully. I
would also like to suggest that the
vacant land which is lying as no-
man’s land, the Chambal Valley
surrounded by three States, Madhya
Pradesh, Uttar Pradesh and Rajasthan,
should be utilised for this purpose.
The surplus population in Assam
could be eased out of Assam and
settled in this vacant land.

Then, Sir, I do not find any provi-
sion for another problem. Tamil
Nadu has no drinking water, and they
want water. For a pinch of salt, an
empire collapses. So, here I give a
warning note to the Government of
India and to the Congress-1 party °
that they will collapse for a drop of
water that is wanted in Tamil Nadu.
I think we should see to it that water
tankers should be moved to Madras
to serve the people. They cannot be
allowed to die for a glass of water.
It is a rain-fed area where twice we
get monsoon. We should see that in
the rain-fed belts of the country, we
collect the rain water, which does not
require any electricity, ard provide
drinking water to the people. We
have to earmark certain money. There
are two rivers in Madras, Adiyar and
Cooum. They should be drained out
properly to clean Madras City. These
cities, Madras, Bombay, Calcutta have
become. . .

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Mr. Minister:
please.

SHRI PATTABH] RAMA -RAO:
Mr Vice-Chairmap Sir, I am glad ...

SHRI HAREKRUSHNA MALLICK:
Pleage allow me to finish; we should
not hurry up.

SHRI PATTABHI RAMA RAO:
I am happy that many hon. Members
have participated in the giscussion
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excise duties, repayment of debt. ete.
today on the supplementary grants, I
would like to deal with many of the
pertinent points raised by them, one
by one.

Shri- Hukmdeo Narayan Yadav
spoke about starvation and ynempioy-
ment and so many things, and that
the money will be used for 5-star
hotels and foreign travels. I need noti
answer. He spoke about Mahabha-
ratha. Fortunately, I have read Maha-
bharatha. What he was quoting was,
in fact, misquoting, or quoting in
wrong context, T wish he reads Mabha-
bharathg once again before he comes
to this House and talk about Maha-
bharatha. He spoke many other thingg
which concerneg more to the Budget
and not this Appropriation Bill. Un-
fortunately he only spoke probably
as he wanted to say something and
therefore he spoke most of the things
which were irrelevant than being rele.
vant,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN) . Appropriation
means extension of Budget.

SHRI PATTABHI RAMA RAO:
He has gone out of the way to say
whatever he wanted to say and I
don’t think T should spare much of
the time in replying to those points.
Then, Mr. P. N, Sukul supported the
Budget. Anybody who goes through
the rate of inflation has been con-
trolled. He wag also sgpeaking about
farmers and expressed some concern
on this. But he knows, I am sure,
that this Budget hag done a lot for
the farmers. Major concessions have
been given to the farmers in this
Budget. Anybody who goes through
the Budget, with open eyes and not
closed eyes, will be able to realise
how much has been done in this
Budget. In fact, much more has been
done in the Budget than in the pre-
vious years’ Budgets. The Finance
Minister hag been very liberal in
giving concessions to the farmers. I
am sure, he is happy about it. (Inter-
ruptions) Coming back to Mr. Yadav,
he mentioned some figures in regard
to the per capita availability of cerealg
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in the country. "I mugt correct him
by saying that these figures are wrong.
The per capita availability of cereals
in the country has gone up from
360.5 gms to 415 gms between 1958
and 1982, notwithstanding a mnearly
two-folg increase in population during
this period. Similarly, per capita
availability of sugar has gone up from
5 Kg to 81 Kg. during the said
period, Per capita availability of edi-
ble oils hag gome up from 2.5 Kg, to
4.6 Kg, and Vanaspati from 0.7 Kg.
to 1.2 Kg.

* Mr. Sukul referred to the assistance
to the U.P. State and the relief to be
provided for natural calamities. The
hon. Member is aware that a Central
team is deputed to visit the affected
States to assess the situation and re-
commend the gquantum of relief to be
given to them. For examining the

' requirements of U.P., the above esta-

blished procedure is being observed
and I am sure, proper care will be
taken in this regard.

The speech of Dr. Malcolm Adise~
shiah ig a well thought out one, ac-
cording to me, He is an economist
and he has studied the subject very
well. He made some pertinent obser-
vations. Provisions which are charg-
ed on the Consolidated Fund of India
are those mentioneq in article 112(3)
of the Constitution read with article
293(2). I must tell him that the pro-
visions for debt servicing and repay-
ment, payment of decretal dues, loans
and advances to State Governments,
salarieg ang allowances of the Presi-
dent, the Presiding Officers of the two
Houses, Supreme Court Judges, Com-
ptroller and Auditor General of India
and any other item of expenditure
declared by Constitution or Parlia-~
ment by law are charged on the Con-
solidated Fund of India. He also said
that vote on account has been sought
for Rs. 21,668 croreg out of the total
Budget for the year of Rs. 34,836
crores. 1 should correcy him here,
The total Budget figure of Rs. 34,836
crores shown in the Budget at a glance
is a figure of expenditure net of re-
coveries, gshare of the States of Union
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Demands, however, are on the gross
basis, The gross expenditure accord-
ing to Demands of Grants is Rs.
1,22,927 crores as shown on page 12
of the Vote on Account document.
The amount of Vote on Account of
Rs. 21,668 crores should be compared
with this gross figure. It will they be
seen that Vote on Account j; only
about 1/6th of the total expenditure,
and not as he has quoted.

As regards Supplementary Grant
for technical advances to foreign gov-
ernments, it is intended to meet tem-
porary imbalances in trade with the
USSR. I may mention to him that
additiona] requirements during the
year on this account taking into ac-
count the Supplementary Grant
obtained in July 1980, are placed at
Rs. 1200 crores, The bulk of this will
be recovered during the year itself.
Repayments against these additional
advances during the year will be
nearly Rs. 1000 crores. Thus the net
additiona] expenditure during the
year will be of the order of rearly
Rs. 20Q crores, or go.

Coming to the other hon. Members,
Shrimati Ila Bhattacharya has spoken
about the development of Tripura and
some of the North Eastern Statss, I
might assure her tha; if there iy a
Government at all which ever cared
for the North Eastern States, it is only
this Government under the able lea-
dership of our esteemed leader, Shri-
mati Indira Gandhi. She is taking all
possible care to see that the area is
developed. As a  matter of fact, I
would like to tell you one fact that
with great patience she waited for
long three years before holding the
elections in Assam. She tried all the
means. She had negotiations with
them, she involveq the opposition
parties. The formula of the opposition
parties was not acceptable to ¢hem,
the Ravindra Verma formula was
not acceptable to them. ghe wanted
to extend the term of President’s
rule, . (Interruptions). Mr Vice-
Chairman, I never disturbeq them angd
so they must not disturb me. If they
have any questions, they can ask me
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at the end, but let them not disturb
me. After all, this i a House of
Elders. If they do not like that, 1 do
not know what I have to say. They
must hear me patiently, Certainly
they can differ, but they must allow
me to speak. Otherwise, if T lose the
thread of my speech, probably I may
miss some of their, points also.

So, I was telling that with great
patience she waited for three long
years in holding the elections in As-
sam. She tried all the means, nego-
ciating with those people from Assam,
with the AASU ang AAGSP leaders.
When they did not come to terms she
even involved the opposition parties
of Parliament. (Interruptions). I am
repeating, Sir, because there was in-
terruption. Even the formula given
by Ravindra Varma was not accept-
able to them. In the last session of
Parliament she wanted the Constitu-
tion to be amended for extension of
the President’s rule, but the opposi-
tion won’t agree to that also. The
opposition said that she must hold
negotiations again and she did that.
Ultimately, when everything failed,
naturally when the Constitution is
net amended, when the problem is
not golved electiong had to take place.
Otherwise, there would be a constitu-
tional breakdown. So, she had to
hold elections in spite of the fact that
those who advised her to hold elec-
tions backed out. In spite of ‘*hat,
she held the elections and there 1s the
elected Ministry there now. That
Ministry will take care of Assam and
other, places and whatever is neces-
sary and whatever is felt necessary
for improving that area I am sure, this
Government will take care of. There
is no doubt about it.

Then Shri Jagdambi Prasad Yadav
spoke about the 20-Point Programme.
T only wish he implements rather than
speaking about it,

Two friends have gpoken abouf the
unemployment problem. Mr. Satya-
narayan Reddy, the new convert to
Telugu Desam also spoke about it.
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SHR] B. SATYANARAYAN RED-
DY: We were fighting againgt  the

Congress mis-rule of more than 30
years.

SHRI PATTABHI RAMA RAO: We
come from the same State. We know
each other well. We know the pen-
ple there. You must have come now.
For the last thirty years I have been
directly elected by the people. Why
do you say that? Now there is no
difficulty about it. I know about peo-
ple’s mind. They have committed the
mistake; they will correct this. Did
they not correct when Janata Govern-
ment ... Please hear me. When I
am talking, you ghould not talk. That
is not proper. You can talk Jater.
Don’t disturb me I am telling you,
have the people not correcteq them-
selves? After having elected the
Janata Government in 1977, what hap.

pened in  1980? So you need not
speak about Andhra politics here.
Please wait . . .

SHRI B. SATYANARAYAN RED-
DY: Don't speak of all those things.
Speak about the budget.

SHRI PATTABHI RAMA RAO: Be-
cause you spoke about it, I am reply-
ing to you.

Y qEv KT T AT F9€ 97
Fif 1w AT T q7F A A7 FAwad
q7 AT A AT AT IEFr FAF I |

SHRI PATTABH] RAMA RAO:
Yes, I am telling him, He brought in
that subject. So I have to correct

him and tell him what I feel is cor-
rect.

Then, two hon. Members have
spoken of unemployment—i.e. Shri
Jagdambi Prasad Yadav and Shri

Satyanarayan Reddy. The unemploy-
ment problem is there, hag been there
and is bound to be there for some
tithe. No magic wand can be waved
and then suddenly the unemployment
problem can be solved. It is being
solved. Actually, we have provided
a lot of money in this budget and
everything possible is  being cone.
Some political parties which were
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mentioning that they would solve the
unemployment problem  overnight
could not do it. The Congress hasg a
hundred years long history and the
Congresg Party has been doing its
best. Surely the present Government
will certainly do its hest to golve this
problem. v

s FATEd TG AT : 7B FIES
fra qraifed | fam & a7 7 7@
Ffgd |
SHRI PATTABHI RAMA RAO:
They have gpoken about it. So I have
to reply to them. If T do not reply,
they will think they are right. They
should not have tha* feeling when

they are not right. That is why I am
correcting them. .-

SHR) JAGDAMBI PRASAD YA-
DAV. I have given you the correct
figures.

SHRI PATTABHI RAMA RAO:
You have given me the figures. Dont
say they are correct. I have to verify
them. The figures have to be verifi-
ed. Simply because you have given,
I cannot think they are correct. I
must verify them.

SHRI JAGDAMBI PRASAD YA-
DAV: These have been given by you.
These are your own figures.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I think you have
covered most of the points,

of; SFEd AF JIT . AQIET
faata & a1’ ] 997 59 TG F2E )

SHRI PATTABHI RAMA RAO:
Wait a minute Sir. Mr. Satyanarayan
Reddy also mentioned about the drink-
ing water problem. That ig a pro-
blem all over India. A large sum has
been allotted this year in the Central
Budge; for drinking water and I am
sure in course of time, we will try
to solve it as eaTly as possible.

Then they were talking of Asian
Games, They tagged on drinking
water problem with the Asian Games,
I do not know how. I may mention
to my good friends that the Asian
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Games have brought us such a good
name., It has encouraged every
youngster who is g sportsman. Just
like that our young friends must be
encourageéd and sports must be en-
couraged. If you think that rununing
the Asian Games was a wgaste, you are
thoroughly mistaken. I am sorry, I

cannot agree with you. (Interrup~
tions).
THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): po not disturb
the hon. Minister.

SHRI PATTABHI RAMA RAO: 1,
in my younger days. ...

o} JAEAY 712 Q1Y . fAv@ia 7@
q1 7 T T )

SHR] B. SATYANARAYAN RED-
DY: Priority shoulg be givep to drink-
ing water. We are not against games.
We are fully for games and sports.

What 1 said was, priority should be
given to drinking water.

SHRI PATTABHI RAMA RAO:
Why did you say ‘instead?” You may
ask for drinking water. Why do you
compare it with Asian Games? Asian
Games was necessary. That has
nothing to do with it.

SHRI B. SATYANARAYAN RED:

DY: One thousand crores ghould not
be ..

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHR] KALP NATH
RAI): Listen to him.

SHRI PATTABHI RAMA RAO:
B0, I cap tell you, Sir, that Asian
Games was a necessity and I am sure
that hag given encouragement to all
our youngsters and it has brought
fame to the country. All over the
world they have enjoyed it, they liked
it and said that this is the best per-
formance done in India.

Then Mr. Satyanarayan Reddy was
talking about the Vizag steel plant.
Not only the Vizag steel plang but all
the steel plants started earlier will
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certainly be completed in due course.
Naturally that can’t he done avernight
because they require huge amounts of
money and our resources position
must be lookeq into while framing the
budget. So, there has been some
allotment, and if it is not gufficient,
more money will certainly be given
and the projects will be completed as
early as possible. There ig no doubt
about it. (Interruptions) . . . Mr.
Mallick eaid. . .

SHRI HAREKRUSHNA MALLICK:
Drinking water in Tami] Nadu. Madras
is reeling withou; water.

SHRI PATTABH] RAMA RAO:
That again cannot be got by waving
a magic wand. "I know Madras; I
spent more than half of my life in
Madras. If you hear me, T will tell
you. Have you ever known a year
like this in the past one century?

SHRI HAREKRUSHNA MALLICK:
So what?

SHRI PATTABHI RAMA RAO: Tell
me, have you ever known the position
of water in Madras? Was it ever so
in the last one century? It is because
there was no rain. . .(Interruptions)..

ear me. Why don't you hear me?
This year, unfortunately, Madras does
not have the south~-west monsoon and
s0, you don't have rains till the north-
east monsoon comes. The south-wesy
monsoon is a Tailure this year and so,
naturally, you do not have drinking
water. If you want other arrange-
ments by which drinking water could
be supplied, the local Government
must be doing its best. It is more &
local subject. All that is possible is
being done, 1 believe, because I am
told they are supplying water with
vans, lorries and trucks. They are
doing their Best. You cannot blame
the Central Governmeng for that.
From the Central Government, what-
ever assistance is  possible will be
given. It is a State subject and they
have got to deal with it.
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SHRI PATTABHI RAMA RAO:
That will take years, You and I
won't see that. Why do you bother?

TN &%

Sir, once again let me thank all the
hon. Members who have spoken. I
~would request ?;e House to pasz and
Treturn these Bills.

THE VICE-CHAIRMAN (SHR] R.
RAMAKRISHNAN). I ghall first put
the motion regarding consideration of
the Appropriation (Vote on Account)
Bill, 1983, to vote.

SHRI HAREKRUSHNA MALLICK:
Point of order.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Please sit down.
The question is:

“That the Bill t{o provide for the
withdrawal of certain sums from
and out of the Consolidated Fund of
India for the services of g vart of
the financia] year 1983-84, as passed
by the Lok Sabha, be taken into
consideration.”

The motion wag adopted. e

THE VICE CHAIRMAN (SHRI R.
RAMAKRISHNAN): We shall now
take up clause-by-clause considera-
tion of the Bill

Clauses 2 to 4 and the
were added to the Bill.

Clause 1, the Enacting Formula
and the Title were added to the Bill.

SHRI PATTABHI RAMA RAO:
Sir, 1 beg to move:

Schedule

“That the Bill be returned.”

The question was put and the mo-
tion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). We ghall now
take up the motion for consideration
of the Appropriation Bill, 1983, for
voting, The question is: -
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“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
services of the financial year 1982«
83, ag passed by the Lok Sabha, be
taken into consideration,”

The motion waes adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now we take
up the clause-by-clause consideration.

Clause 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHR1 PATTABHI RAMA RAO:
Sir, I move:

“That the Bill be returned.”

The question was put and the mo-
tion was adopted.

The Appropriation (No. 2) Bill, 1953

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year ended on the 3lst
day of March, 1981, in excess of
the amounts granted for those ser-
viceg end for that year, ag passed

by the Lok Sabha, be taken into

consideration.”

The motion wuag adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). Now we shall
take up the clause-by-clause consi=
deration.

Clause 2 and 3 and the Schedule

were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.
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SHRI PATTABHI RAMA RAO: Sir,
1 move:

M essage from

“That the Bill be returned.”

The question was put and the mo-
tion was adopted.

MESSAGES FROM THE
LOK SABHA

(I) The Delhi Administration (Am-
endment) Bill, 1983.

(II) The Delhi Municipal Corpora-
tion (Amendment) Bill, 1983

(IIl) Motion Re. The Visva-Bharati
-{Amendment) Bill, 1978.

SECRETARY-GENERAL: Sir, 1
have to report to the House the fol-
lowing messages received from the
Lok Sabha, signed by the Secretary
of the Lok Sabha:—

e s T 7 63 RN
“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith the Delhi Adminis-
tration (Amendment) Bill, 1983, as
passed by Lok Sabha at 1ts sitting
held on the 22nd March, 1983.”

(I1) .- T

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith the Delhi Municipal
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Corporation (Amendment) Bil,
1983, as passed by Lok Sabha at its

sitting held on  the 22nd March,
1983.”

ot e, mE L T

“I am directed to inform you that
" Lok Sabha, at its sitting held on
Tuesday, the 22nd March, 1983,
adopted the following motion in re-
gard to thg Visva-Bharati (Amend-
ment) Bill, 1978;— .

“That this House concurs in the
recommendation of Rajya Sabha
that Lok Sabha do appoint a
member to the Joint Committee
of the Houses on the Visva-Bha-
rati (Amendment) Bill, 1878, in
the vacancy caused by the re-

signation of Shri A. A. Rahim
and resolveg that Shri Ahmed
Mohammed Patel be nominated

to the said Joint Commxttee to
fill the vacancey.”

P P - -

2y

Sir, I lay a copy of each of
first two Bills on the Table.

the

THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): The House
stands adjourned “ill 11 Am.  to-
morrow,

The House then adjourned
at fifty-nine minutes past
seven of the clock till s¢leven
ot the clock on Wednesday,
the 23rd March, 1983.
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